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By Advocat4:: shr! ~.c. Josgi . 

ORDER (Oral) - - - - - 
~Y Hon' ble Mr.s..4S.,I. Nagvia Member (J) 

The grievance of the applicant is 

that respondents no.4 and Sare not allowing him 

to join his'duty after expiry. of his sanctioned 

medical leave. The applicant has narrated that he 

had to proceed on medical leave w.e.f. 25.2.1992 

and reported on 06.1.2000 but, the respondents have 

not allowed hi~ to join his duties. The applicant 

has also referred his. requests for leave. First one 

bein:J 2s.2~1992. through which the E.L. on medical 
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ground was requested upto 24.4.1992. The Other 

application is dated 25.4.1992 with the prayer_ 

to grant medical leave upto 26.6.1996 from the 

date of this application. The third application 

is ·dated 27.6.1996 through which he has re(jluested 

for leave from-27.6.1996 to os.1.2000. Learned 

\ 

counsel for the applicant mentions that now when 

the applicant reported ~or duty. he was not allowed 

to jol,n. for which he made representations on 02.s.oo , 

(annexure A-10) and 28.6.2000 (annexure A. ll) to the 

authorities in the department~~. Ybich are still 
. ' I 

\ pending. 

2. Keep.:hng in view the facts and circum- 

stances of the matter. I. find that the appliaant 

has come up prematurely, filing this O.A. on 28.9.00 

without waiting for result of his representation 

for a period of ·6 months as contemplated under rules. 

3. For the ~bove. the o.A. is decided 

at.c:hhis stage with the direction that the pending 

representations of the applicant. copy of which have 

been filed as annexures A-10 and A-ll. be decided 

within 8 weeks £ran the date of communication of 

this order alongwith copy of annexures A-10 and A-11 

by passing speakirxJ. detailed order. No order as-eto 

costs. 

Member (J) 
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